It appears that the applicant who was the e@l:myu ‘

in the office of District Manacer,Telephone,Acra had H
performed full duty on 15.10.78, 13.1.1979 and 15.1.79 which
e re weehly 6ff, but overtime allowance was not cranted to
him for which he makes various eiforts. The applicant
filed a suit in the Coyrt of Judce Small Causes, A ra,

by operation of law this suit has been transferred to Acra.

2. The respondents denied therliahility to make the
paynent or refuted the claim ¢f the applicant and have
pleaded that the appli.ant very well knew thet these days
were morked weekly off days and that there was noO prior
sanction for performing the overtime duty om ﬁhese days .

Cn 15,10,78 the spplicent himself without any prior sanction
marked his duty from 10 to 17 Rours and G/T from 17.20 h:ﬁ
to 20,30 hrs. (n 13,1.79 snd 1'.1.7¢ 2lso he without any
prior sanction signea On the duty chart,tut no duly hours
were no'ed. As there was no prior sanction for performing
the overtime duty, the applicant is not entitled to gt
the Gve time allowance r;or the respondents ohbhliged to meke |
the payment. It h2s heen stated eldewhere that he has
perforned overtime duty for 2 hr; in the month ©f Noyember,

168l and a sum ©f Hs.7.70 was drawn for him for paymente. E ;

r

Although the applicant signed on the pasyment voucher but
did not take the payment, and that is why the amount was |
ﬁﬁ?ﬂitnd }n the cash-bock. The same has been Grawn Q[: -



E .-

overtime duty it should be vacked by some ordee Or some

-#hﬁetﬁﬂhi  If the volunteers of the same sanction the duty

charge the governnent is not obliced to make the payment.
Overtime allowance payment is made in accordance with the

rules or directions and for that a written order is

necessary. The applicant may have performed the duty but

in absence of the order for performing &he duty it can only
be the Act of Volunteer or, merely because for doing
voluntary service the applicant cannot claim overtine
allowance. Consequently the applicant®s claim has cot

t 0 be rejected. The application is dismissed. No order

as to costs.
Vice=Chairman.

16th December, 1991,Allg.
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